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Judgement

V.N. Sinha, J.—Heard Ilearned counsel for the parties. Petitioner, who
superannuated while serving as Inspector of Police with effect from 31.1.1999,
has filed this writ application assailing the proceedings of the Departmental
Promotion Committee taken on 10.7.2000, Annexure-11, whereunder his claim
for promotion on the post of Dy. S.P. has been rejected as he stood
superannuated with effect from 31.1.1999.

2. It is submitted on behalf of the petitioner that he was claiming promotion on
the post of Dy. S.P. with effect from 1.6.1994, the date on which his junior,
Ramashray Singh was considered and so promoted. In the circumstances,
according to the counsel for the petitioner, his case was required to have been
considered with effect from 1.6,1994 when he was very much in service and as
such the ground taken in the impugned recommendation dated 10.7.2000 is
absolutely non est in view of the orders of this Court dated 12.10.1999, passed
in CWJC No. 7365 of 1998 (Ram Chandrika Sharma vs. State of Bihar & Ors.) as
contained in Annexure-9 to this application.

3. Learned counsel for the State has opposed the prayer as according to him the
order passed by this Court in the case of Ramashray Singh directing the State
respondents to consider his case for promotion on the post of Dy.S.P. with effect
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from 1.6.1994 has been challenged by filing L.P.A. No. 120 of 1996 and in the
said L.P.A., although the prayer for stay has been refused, but since the grant of
promotion to aforesaid Ramashray Singh with effect from 1.6.1994 is sub-judice
before the Division Bench, it would not be prudent for this Court to direct for
grant of similar relief in the case of petitioner.

4. Having heard counsel for the parties, I am of the view that decision on the
controversy raised in this application should await until disposal of L.P.A. Nos.
120 of 1996 and 92 of 2000, which have been filed against the order passed in
favour of the petitioner and, accordingly, direct that no sooner aforesaid two
L.P.As. are disposed of, the State respondents in compliance of the orders of this
Court in the two L.P.As. would be duty bound to consider the case of the
petitioner for promotion on the post of Dy. S.P. with effect from the due date with
consequential benefits. This application is, accordingly, disposed of.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/ram-chandrika-sharma-appellant-... Page 2 of 2



